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O.A.NO. 1404/93 

JUDGMENT 

(As PER HONSLE SHRI LThSTILE V.NEELADRI RAO, VICE CHAIRMAtJ) 

Heard the learned counsel for the applicant, 

Shri N.Ramamohan Rao and the learned senior standing counsel 

for the respondents, Shrj N.R.Deveraj. 

2. 	The applicant is working as Chief Commerciai 

Manager (General), South Centrai Railway, Secunderabad. 
4o- 	cfJA. A-t' 

D.,O.No.91/TC(RCT)/4/3, dated 14.5.1991 rcouires&eligible 

candidtes to apply wheneec- a panel had to he pràpare.&- 

for likely vacancies of Vice Chairman (Technical) and 

Technical Members øf in Railway Claims Tribunal. Notifi-

cation dated 24.11.1992 was issued notifyingavacarcyof_ 
------ 

Vice Charimn n (—'--• 	
-- 

 
Chandigarh, Lucknow, Secunderabac3, Gowhathi, Delhi, Cal-

cotta and Patna and therein it was stated that such of 

the eligible candidates who had not exceeded 57 years as 

on 31.12.1992 have to apply. The applicant completed 

57 years even in November 1992 and as such he was not 

eligible to apply. 

- 1.,Lay-Lng ror a direction tc; the 

respondent to consider the case of the applicant for 

appointment as Vice Chairman (Technical) or as Nember 

(Technical) against any of the vacancies existing in the 

Benches of the Railway Claims Tribunal without any regard 

to the fact that he had atained 57 years of age by 31.12.92 
4- 

and Lorwrd the same for approval of the Cabinet before 

30.11.1993 so as to enable the applicant to seven_his 

employee relationship before his actual retirement. 

3. 	It is urged for the applicant that when the period 

of patteis fixed as five years or the date on which one 

completes 62 years1  there is no need to fix any cut off 

crntd.... 
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date for satisfting the age limit of the applicants and 

hence all the ERN eligible candidates should be allowed to 

apply for before their retirement. 

4• 	&he sglection for'the post of Vice Chairman (Tech_ 

nical),Member (Technical) of the Railway Claims Tribunal 

is being made from out of the candidates who volunteered 

for those posts. It is a time consuming kasfl process. 

It is felt that it will be in the interestof the institu- 

tc 
tion if a candidate selected will be there for 	full period 

of five years for it naturally takes considerable time for 

being acquainted with the nature of the work of the Tribunal 

and if he kx has to retire shortly after he gethimself 

familiar with the work, he will not be in a position to 
iisueL- Die period. with that oc 1  

son. 

 

it is felt that one should be etleest below 57 

years by the time he applies for the post. Hence, it cannot 

be stated that there is no nexus between the cut off date 

fixed for satisfaction of the age limit for filing applica- 

-tion and the object that is sought to be achieved. Ofcourse, 

it cannot be stated that there is no force in the contention 

for the applicant that if the applications were called for 
Clil 

all the vacancies tre pooled up, the applicant would have a 

chancQ of applying in time. But when the applicant had 

already crossed 58 years and even if a direction iSgoing to 

/ 	be given for consideration of his case, it will take a 
U,  

minimum of one year if not 	by the time the order of 

appointment is given sdten he may not have sufficient 

time to get himself acqua±nted with the work and to dis- 

1-! - 

Vq contd.... 



where a direction has to be given even assuming that some 

of the vacancies existed long prior to November 1992 in 

which case the applicant would have an opportunitY of 

applying for tR in time. 

5. 	For the reasons stated above, the OA is dismissed 

at the admission stage. No costs. 

I 	 (v .NEELADRI RAO) 

MEMBER(ADMI'T.) 	 VICE CHAIRNAN 

DATED: 11th. November, 1993. 

; pUty Regi~ ~//( ) 3 

vsn 
To 

The Secretary, Union of India, 
Railway. Board, N.in.of Rlys, New Delhi 

One copy to Mr.N.Rammol-ian Rao, Advocate, CAT.Hyd. 

One copy to Mr.N.R.Eevraj, Sc for R]Lys. CAT.Hyd. 

One copy to Library, CAT.Hyd. 

One spare copy. 

pvrn 

a 



a' 

TYPED BY 	 COMPARED BY 

CHECKED BY 
	 JPPROVE1) BY 

,1 

IN THE.CF&TRAL ADMINITpTIyj TRIBUNAL 
H?IERABAD BENCH : HYDEBAEAD N 

THE HON' JLE MR.JUSTICE V.NEELDpJ RAO 
VICE-CHPJFI%Wllj  

AND . 

. 	TEE HOR'BLL NR.&.B.GORTHI . :MEMI3ER(A) 
r 

THE HUN' ELE MR4ØGUaNDRASEKUAR REPT 

	

/ 	IVIEMEER(J) 
lAND 

	

1• 	 4 
THE HON'BLE %R.R.RANGARAJth ;tMBER() 

Dated; M - j-1993 

-&RE%PV'UUDSMENT: 

• 	A. No 

iq 
O.A.No. 

T.A.No. 	 ( W.P. 

Admitted and Interim thrections 
issued. 

Allowed. 

Disposed of With directions. 

DismAssed as withdrawn 

Dismissed for default 
• 	 • 	 . 

NOOZde j, 




